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[Shri Bhupesh Gupta]

rating; all kinds of things are going on like
favouritism, nepotism, lobbying, Prime
Minister's house, appointments of high
officials according to likes and dislikes,
removal of people from positions, even the
Press Commission, according to likes and
dislikes. And everybody knows that today in
the country, in order to get down to some of
the things, you have to approach another son
elderly son, may be over 52 or so; but you
have to dp that. |1 know that. I ask you
Ministers, put your hand on your heart, get up
here and say that you do not know that, that
you do not know that another son is advising
now-a-days in certain matters, because we are
told by the Ministers themselves .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI S.
D. PATIL): No, I repudiate this.

SHRI BHUPESH GUPTA: Put your hand
on your heart . . . (Interruptions). Sir, | take it,
he has put his hand on his heart. He has said it
and | have to take it. I am an honourable man.
But then don't come to grief. Sam, thing was
said between 1975 and 1976 from these
benches. All | say is that the matter should be
clarified in this House. Mr. Patil, you have
been our colleague for a long time .

MR. DEPUTY CHAIRMAN: That will do
now.

SHRI BHUPESH GUPTA: You
have been our colleague for a long
time. By chance you are in the
Home Ministry, in a wrong company,
perhaps... \Interruptions) But
you will not understand it. You are too good
for that; too good for understanding that. |
know it. Sir, we will wait for another Lok
Sabha to come to move a privilege motion.
Let it not be so. Let us not pro. vide a ground
for another privilege motion in the 7th Lok
Sabha. Please
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do not do such things. All | say, Sir, is that the
matter should be clarified. | condemn it. Sir.
This traffic with the foreign intelligence
should stop once and for all and it should be a
condition regarded as a kind of i reason to deal
with CIA or MI-5 or any intelligence agency
even if those agencies are the so-called
commonwealth intelligence agency and the
Government should make a clean breast of
what happened with Hyderabad House during
the last week of November. Sir, | raise this
thing with great revulsion not in anger. | think,
time has come for Parliament to take note of it
and see how best our intelligence agencies can
be organised. We have to organise our
intelligence services by men of integrity,
honest men, honourable men who will be
looking after the national security in a proper
way withbut getting involved in any manner
with imperialist and reactionary intelligence
agencies of other countries.
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SHRI M. KADERSHAH (Tamil Nadu):
Sir, may | know from the Chair on what basis
the Matter of Urgent Public Importance is per-
mitted in the House? For instance,
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on the opening day | wanted to make mention
of dismissal of the Pondicherry Government
which is more relevant to the administration
of the Centre. Here what the Members stated
was merely concerning with a stray incident
in a State and particularly that too ruled by a
different regional party. So, when the Presi-
dent's rule was imposed in a State like
Pondicherry we should have been given an
opportunity, which 1 think, would have been
more worthwhile to discuss in the House.

MR. DEPUTY CHAIRMAN: Legislative
business. Mrs. Ambika Soni.

REFERENCE TO THE ARREST OF
SHRIMATI SAROJ KHAPARDE

SHRI BUDDHA PRIYA MAURYA
(Andhra Pradesh): Just one minute Sir. Sir,
we were told that the Home Minister was to
make the statement this afternoon. He
himself told me that at 2.30 he will make the
statement.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI S.
D. PATIL): I am making it after some time.

SHRI BUDDHA PRIYA MAURYA:
What is this? | do not know what type of
functioning this is.

SHRI S. D. PATIL: Latest events are to be
incorporated.

SHRIMATI AMBIKA SONI
(Punjab): What is the meaning of the latest
events? She has spent a night in this Parliament
House and | he is still collecting latest events.

This is very bad. He should state very clearly
whether he is making th, statement or he is not
making the statement.

SHRI S. D. PATIL: | am making a
statement.

SHRIMATI AMBIKA SONI: | think they
are tampering with the facts.



